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Everyone hag the duty to work and the right
to obtain employment... every human being
who, because of his age,, his physical or
mental conditions, or because of economic
situation’, find, himself unable to work, has
the right to obtain from the community the
meang to lead a decent existence. The nation
guarantees Equal acess of children* and
adults to education professional training and
culture.
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SHRI SHAHABUDDIN: Introduction of

Bill.

THE CONSTITUTION
MENT BILL

(AMEND-

, 1982 (to amend articles 315, 316, 317, 318,

319, 320, 321, 322 and 323)

SHRI SYED SHAHABUDDIN (Bihar): I
beg to move for leave to Introduce a Bill
further to amend the Constitution of India.

The question was put and the motion was
adopted.

SHRI SYED SHAHABUDDIN: Sir, I
introduce the Bill.

MR. DEPUTY CHAIRMAN: I have to
make a few announcements. The discussion
ore the Private Members' Bill, will continue
upto 4.30 and we shall take up at 4.30 the
Calling Attention Motion. The hoir. Prime
Minister will make a statement at 5 P.M.
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The House then adjourned for
lunch at on, minute past on, of the
clock.

The Hous, reassembled after lunch at
thirty-two minutes past two of the clock, The
Vice-Chairman (Shri Sat Paul Mittal) in the
Chair.

SHRI R. RAMAKRISHNAN (Tamil

Nadu). Congratulations to the itew Vice-
Chairman.

THE VICE-CHAIRMAN (SHRTt SAT
PAUL MITTAL): Thank you Shri Shiva
Chandra Jha to continue.

THE CONSTITUTION
MENT) BILL, 1978

(AMEND

(Insertion of new Article 1<5A) —contd.
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"Th, citizeng of the USSR shall have the
right to work, that is, the right to
guaranteed employment and payment for
their work in accordance with its quantity
and quality..."
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"All people shall have the 'iS™ and
obigation to work. Standards for wages,
hours, rest and other working Conditions
shall be fixed by law..."
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"Working in Libyan Arab Republic is a

right, , duty and honour for everv abU
bodies citizen..."
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THE  VICE-CHAIRMAN  (SHRI
SATPAL MITTAL): You have already
taken one hour. Please conclude now.
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The question was proposed.

SHRI KALYAN ROY (West Bengal);
Sir, i, the House, we should have some
etiquette and decent norms. Mr. Kalp
Nath Rai is all along putting his leg on
the seat.
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI KALP NATH
RAI): No, no.

SHRI KALYAN ROY; It is not
desirable nor proper. A; Deputy
Minister, he should know.

SHRI KALP NATH RAI: You are
making a baseless charge. It is not
correct,

THE VICE-CHAIRMAN (SHB* SAT
PAUL MITTAL): Now, I will call upon
Mr. Surendra Mohan to speak.

SHRI SURENDRA MOHAN (Uttar
Pradesh): Mr. Vice-Chairman, Sir, I
congratulate my colleague, Mr. Shiva
Chandra Jha, for having moved this
Private Member's Bill.

I would like to recall, Sir, that a similar
motion had been moved by Shri Jamuna
Prasad Shastri in the Lok Sabha in 1978,
and I am happy to say that he also, like
Mr. Shiva Chandra Jha, has been a fellow
socialist. I, in fact, believe that all those
socialists, to whichever party they might
belong—now they are scattered in a
number of parties, and Mr. Vice-
Chairman, Sir, with your permission,
may I recall that you also once belonged
to the same stream—and I would suppose
that all of us would join together in
seeing through to the passage of this
motion. When Mr. Jamuna Prasad Shastri
moved his Motion, then the Lok Sabha
was good enough to accept that it be
circulated for eliciting public opinion. As
I know, Sir, about five lakh persons from
all over the country, including Mizoram
and other places, signed in support of the
Motion.

I would very earnestly request the Law
Minister that he should accept that this
motion also should be circulated as tihe
motion was circulated last time. I would
be very glad if he would acMspt this
motion right now but even if he cannot
accept it right
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now, he should accept the suggestion for
circulating the motion for eliciting public
opinion.

Now, Sir, I would like to take this
whole issue from rather a negative point.
Everyone says that this country is fraught
with social tensions. Without subscribing
to any kind of economic determinism, I
am of the view that much of our social
tension has arisen because of mounting
unemployment. Shri Shiva Chandra Jha
has pointed out how unemployment has
grown. [ think only yesterday Shri
Kalyan Roy had pointed out that during
the last eight months the increase in the
live registers of employment exchanges
was of the proportion of 29 per cent.
Now, this figure is alarming. Between
1951 and 1982 unemployment has grown
six or seven times. At the same time, Sir,
the allocation in the Five-Year Plans has
gone up by 60 times. If the allocation in
the Five Year Plans has gone up from Rs.
2,300 crores in the First Five-Year Plan
to Rs. 1,60,000 crores in the present Plan,
that is the Sixth Plan, the increase is of
the order of 60 times, When the
allocation goes up by 60 times, the
unemployment grows by six times. It is a
curious situation that the more money we
spent, greater the allocation that we
make, the greater unemployment comes
about and this situation must cause grave
concern to all of us because, while on the
one hand, we are going to enlarge our
allocation for our planned economy, and |
am a supporter of planned economy, on
the other hand, we are facing greater un-
employment. I would like that this
country must have a planned and
regulated economy. But, I am afraid, Sir,
that greater the allocation, greater will be
the unemployment, the greater will be the
misery of the people and the greater will
be the social tensions which will pose a
danger as they have been posing a danger
to the social fabric of the country and to
the national integration. Whether it was
the incidence of Shiva Sena in 1968 or
1969 in Bombay or whether there were
clashes in Orissa relating to Mar-
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waris and Bengalis, or whether there are
problems in Bihar or problems anywhere,
I am afraid, Sir, that at least one solution
to the problem is that you must provide
employment to all people to see that the
social fabric of the country is not
endangered as it is at present. Shri Shiva
Chandra Jha has rightly pointed out that
there are certain problems. The problems
are about the economic viability, the
question of mobilisation of resources
when we talk of right to work and yet as
he has suggested and as I have pointed
out, when the resource mobilisation is of
the order that after the last twenty years
we have been spending sixty times of
what we were spending in 1952, 1 think
the resource mobilisation cannot be a
problem. The resource mobilisation
cannot also be a problem if you decide
with some determination that work will
have to be provided to everybody. In the
Janata Party Plan also, in the Janata Party
days, there was Food for Work
Programme, there was the Integrated
Rural Development Plan and there was
the programme for the Maxima sation of
Irrigation  Potential and, therefore,
extension of agricultural plan.

At the same time, Janata Party was
keen to see that small industry, medium
industry, cottage industry is given a
priority without in any way endangering
or harming the infrastructure of the
economy. I am sorry that some of the
plans, the employment-generating plans
which the Janata Party started were not
probably liked by the power that be. Now
there is a good scheme, the rural
employment generation scheme of the
present Government. The problem is—
and that was the problem also with the
Janata Party plan—that we do not have
the mechanism; we do not have the
organisation to see that all such plans pre
really carried out. There is corruption;
there is laxity; there is collusion between
the powers that be in the rural areas and
those who want to deny employment
opportunities to  large number of
people
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so that labour is available to them at very
cheap rates. This collusion must be
broken; this laxity must be plugged and
there must be a will, determination and
resolution that we will certainly provide
work to everybody. You can think of a
corporation at the national level, an
employment guarantee corporation at the
national level. And while we want that the
Statute be amended, while we want that
right to work should be included in the
fundamental rights, we also want that it
should not be only an empty slogan; it
should not be an empty resolution. We
want that it should be backed up by
strong economic measures. When you
speak of strong economic measures, the
main question will be, what is the
productive apparatus of the country; what
is the productive mechanism. The
economists and sociologists will have to
come together to decide how best the
right of work, once enshrined in the
Constitution, can be realised. I am afraid,
that no such debate is being undertaken
now. If you think of the mounting un-
employment, people may be at variance
as to whether there are 3 crores or 4
crores or 2 crores; I do not know; but I am
afraid that unemployment continues to
rise; unemployment con tinues to rise
because everywhere we are going in for
automation; everywhere we are wanting
to give work not on a permanent basis but
on casual Dbasis; everywhere every
Ministry of the present Government
proposes to see that there is contractual
work. They do not want to run their own
departments; they want to hand over the
work to contractors. And all these things
show that at some point the energy of the
nation is sapped. It is so because there is
mounting unemployment. If you want the
nation to be strong, then every person
must be employed. On the one hand we
talk of equality before law and on the
other, we do not observe it. May I ask,
what is equality before law when there is
a person who is unemployed for one year
or for a whole lifetime maybe, and there
are people who can guarantee him
employment and help to remove him
from employment?
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How can they be equal before law? We
are making a mockery of law, mockery
of democracy and mockery of every tenet
of civilised society if we allow, millions
of people to remain unemployed and
unemployment continues to grow. This is
a warning, a grave warning not only to
the ruling party today but the bell tolls
for all of us. I would therefore humbly
submit that some steps must be taken,
some resolute steps must be taken to see
that we provide employment to all.

Thank you.
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SHRI SHRIDHAR WASUDEO
DHABE (Maharashira): Are you
oppoging or supporting the Bill?

SHRI NAND KISHORE BHATT: I
am certainly telling my views.

zafTd ATAAN H ST AEAS KA
9 @ OE W WT AT ouREAW &
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SHEI ARVIND GANESH KUL-KARNI:
Madam, Vice-Chairman, I was very carefully
listening to my good friend, Mr. Bhatt; his
intentions particularly his concern for the
young “unemployed, I could fully appreciate.
But the way in which he was suggesting the
remedies whereby this unemployment can be
reduced or the unemployed youth will get
more benefits, whether as a part of a dole or
by his own arrangement, I was not convinced
by his arguments.

Madam, I am thankful to Mr. Shiva
Chandra Jha who has brought forward an
important Bill. This is an important Bill and it
is in everybody's mind as to what will happen
to these unemployed youth whether educated
or uneducated, especially keeping in view the
situation in which the present economic
conditions in this country, the cultural
traditions of this country have been
deteriorating for the last so many years,
particularly during the last ten years, with the
result that the value systems have reached the
lowest point, and how these people can find a
respectable person, or a respectable
personality or a respectable political party or
a system wherein they can pin their faith or
can hope for the best in the future. I am
myself doubtful because, as I have already
mentioned, the economy does not sustain
such hopes. I am also doubtful because the
value system and the cultural standards have
already reached the lowest point and how can
the youngsters keep their faith in a political
system which we have adopted. I am very
much doubtful cibout this.

I would have agreed with Mr. Bhatt—Oh,
he has gone away—if an
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economic solution could have been found for
this problem. I am doubtful if the dole system
will be useful. I have got my own doubts
because we have worked during the last 30
years many system and we have seen in many
countries, particularly Egypt, where T had
personally gone on some delegation, where
President Nasser at that time introduced a
system of giving bread to all the population at
a fixed price, I think in Tamil Nadu also they
had got some scheme like 'one rupee one
measure', that such a system made the people
lazy and the net effect in Egypt I could find
was that the people became lazy. Here also,
Madam, the same would be the experience, if
one were to see the result of various schemes
which have been announced, various relief
schemes which have been announced by the
Government, which have been formulated in
the Planning Commission, and one who
works at the field level will have the same
experience.

I would have liked this economy to grow
but unfortunately the position is otherwise.
Somebody criticised about the IMF loan, I
think it was Mr. Hukmdeo Narayan Yadav.
There is nothing wrong in getting loan from
any world organisation. Utilisation of t'he loan
is the crux of the problem. Now, fortunately
the Commerce Minister is here, and 1 was
going to make my point. I am not saying it
just because the Commerce Minister is here.
Madam, after this new import policy was
announced—it is very recently—I wrote to
about 700 small-scale entrepreneurs and
organisations to know the effect of the new
import policy on their products. I have thus
collected a large amount of statistics. They
say—it is not my view; I am not against this
IMF loan or anything— it seems the
Government is forced to liberalise the imports
and thereby their products have been affected.
Since the Minister is here, I can make a
reference. 1 have already sent to him my
scheme. I am also putting it before the
Industry Ministry's Consttl-tative Committee
as to what is hap-
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pening to the small-scale sector. I
" only wanted to bring to the notice of
Mr. Bhatt. This is one of the ways.

Here also, the Government has announced
various schemes for even technologically
trained or educated youth. Many schemes are
announced, and I do not think any other
scheme is available in the world, even in
Japan or in the USA, which is
comprehensively superior. [ think whatever
schemes have been promulgated by the
Government of India, are quite enough if they
are genuinely implemented. If they are
properly implemented, no further schemes
will be necessary. But the only thing is that
they should be implemented properly and in a
way so that the entrepreneur does not have to
face problems. He is rather encouraged to go
in for small industry or big industry or
medium industry as he likes. I do not think
any other scheme is necessary. It is only the
handling of the schemes by the bureaucracy
which is creating problems. For that purpose,
instead of spending Rs. 70 crores or Rs. 700
crores, if the Government of India applies its
mind on how to remove these clutches, and
allow youngmen to follow their own pursuits
and trades, that will help a long way.

Now, there is an integrated rural
development programme. But what is
happening at the rural areas? The programme
is there; programme is not bad but
unfortunately it is connected with local
administration which under political influence
twists the scheme and ultimately the people
are not benefited. And whatever one may
shout fdr one employment opportunity for one
family, will not result in anything. I think in
(Kerala or in West Bengal or some other
places, these schemes are working very
nicely. Even public distribution system is
working well. Maharashtra also has a pride of
place in this employment-guarantee scheme,
and Maharashtra's scheme is actually a model
scheme. But unfortunately during the last one

or two years, there also bureaucracy, is
playing mischief and even the Collectors who
unearthed malpractices in the employment-
guarantee scheme are transferred forthwith on
political pressures.

Here I would like to draw the attention of
the hon. Minister, the Law Minister, that one
Mr. Bhatia who was an ideal Collector in
Jalgaon was transferred forthwith because he
sent a report to the Government that mal-
practices are taking place in the imple-
mentation of the Employment Guarantee
Scheme, that muster rolls have been forged
and so on. We, in the Opposition, will go on
shouting against you. But actually, we cannot
solve this problem of unemployment. Neither
you can solve it because your political friends
are creating problems for you. Because of this,
you also cannot have a proper atmosphere for
this purpose. My friend, Mr. Jha's Bill speaks
about the employment guarantee scheme and
it also mentions a dole of some Rs. 100 or Rs.
200 in regard to this. I will ask you, Madam.
You are also a doctor now. Not that you are
only a graduate. Suppose, you are to pay
capitation fee in respect of your son or your
daughter, what will you feel? Mr. Gundu Rao
in Karnataka has made a commercial market
of this. Recently, there was a very good article
in the 'Sunday'. What does it say? It has been
mentioned therein that many new colleges
have been allowed on this basis, many new
colleges are being allowed by Mr. Gundu
Rao. Does it evoke any ideal? Does it keep
any ideal before the youth of this country?
Similarly, Madam, it is not only this
capitation fees. The problem is that the youth
are very much restless and everybody knows
it. I am moving at the field level. Everybody
who is a Member of this House and a Member
of the other House is a field worker. Mostly,
we are field workers. We know it. The youth,
not only in the rural areas, but in the urban
areas also, are becoming restless and for this
purpose, some type of an ideal has to be
created by the ruling party,
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by the Opposition parties and by all the
political parties, whereby we shall create a
new enthusiasm among our youth, whether it
is the rural youth or the educated youth, and
encourage them to undertake some type of
productive activities. I have mentioned about
the employment guarantee scheme. Similarly,
there are medium irrigation schemes which
can be implemented. The biggest difficulty, it
sesms to me, is this. My friend, Mr. Bhatt—he
has already left; I cannot help it—was giving
the example of how his Government and
Madam Prime Minister are concerned with
this. I am also aware that Madam Prime
Minister is concerned with this. Anybody who
wants that a socialistic pattern of society
should be established in this country will be
concerned with this. But when I lay my hands
on a book, the 47th Report of the Committee
on Public Undertakings, what does it say? It is
not only Mr. Gundu Rao. Now, I am not men-
tioning Mr. Antulay. Do not get afraid and
scared also. Because, I think, Mr. Antulay, for
the present...

SHRI SHRIDHAR WASUDEO DHABE:
Antulay is over.

SHRI ARVIND GANESH KUL-KARNTI:
Nobody knows whether Antulay is over or
not. If the party requires him to come back,
what can you do? I am not mentioning Mr.
Antulay now. But, I would only like to draw
your attention to page 27 of this report. I do
not want to quote for want of time because I
will take more time. But the pertinent point
seems to me, as it has been mentioned here:

"While purchase of HSD on long-term
basis was made from SNE, Moscow, at US
$325.46 per MT, the price at which
512,155 tonnes of the product was
purchased from Kuo Oil, Hong Kong,
fthrough Hindustan Monark, New Delhi) in
the same period was US $350.65 per MT.
The Committee were informed that the
Moscow agreement was signed on 6
February, 1980, on variable price

basis whereas the other agreement was
signed on 29 February, 1980, on fixed price
basis for the whole year."

It has been found that the Minister went out
of the way and obliged this Kuo Oil of Hong
Kong and gave them the benefit and it has
also been admitted that the Indian Oil
Corporation lost about Rs. 10 crores. It has
been admitted by the IOC that the country-
lost about Rs. 10 crores.

The file concerning this was absent from
the Public Undertakings Committee. The
Committee even threatened them, because
their term was expiring on the 30th April,
1982. Mr. Minister, please take note of it. File
No. P-20 was missing from the Ministry for
full two months. And the Personnel Assistant
to the Petroleum Minister—it was Mr.
Veerendra Patil at that time—by name
Channavee-rappa confesses that he handed
over the file to the Special Assistant to the
Prime Minister and the file did not corne back.
On the last day. on the 28th or 29th April
suddenly the file comes back; it is traced. It is
found that the Minister gave a directive to
purchase, throwing to the winds all the norms
of Government purchases by tenders. This
was a fixed price contract to oblige Kuo Oil of
Hong Kong. Please take note and inquire into
this and give us the facts. Mr. Jha was asking
for Rs. 70 crores. This one transaction has
collected many many crores. And Mr. Bhatt
was talking about idealism, etc. Mr. Kamal
Nath had been connected here. I did not want
to mention it. It is mentioned that he was
attending the meeting. I thought he was a
member of that Hindustan Monark, but I do
not know. You will have to inquire. There is
one Mr. Jain. One can't say how many Jains
and how many Kamal Naths are there, or who
is who. And God knows how a third person
was attending the Minister's meeting with the
Secretary. I do not know. But it goes to the
credit of Mr. Vohra and Mr. Loveraj
Kumar who placed a
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note before Mr. Sethi, who was then the
Minister, that this procedure should not be
flouted. (Time bell rings) Madam, I have
done. What I wanted to submit was, having
said all this, all political parties—it is not only
your ruling party—and political personalities
have to come to certain minimum standards to
create a model, a respectable model, before
the educated and uneducated youth. Otherwise
there will be corruption at the highest level.
And the fact that file No. P-20 is absconding
for two months in the Prime Minister's
secretariat is something ridiculous and
condemn-able, something to be ashamed of.

SHRI SUKOMAL SEN (West Bengal):
Madam Vice-Chairman, I rise to support the
Bill. The Bill seeks to introduce an
amendment for guarantee in the right to work
to the youth of the country and to give some
sort of an unemployment relief. Madam, the
problem of unemployment is a very peculiar
problem in our country. If we look at the
number of unemployed, we will find that the
number of unemployed youth is actually
reaching a formidable figure. This is
demoralising the workers, demoralising the
youth, creating frustration among them and in
every State, the Government is embarrassed
with the problem of unemployment. If we
look at the Employment Exchanges mwhether
in the big cities or in the small cities, we will
find that every Employment Exchange is
crowded mwith big queues of unemployed
persons seeking to register their names. And
after their names are registered, they wait for
five to ten years, or «ven more than that. But
despite *waiting for even 10 to 15 years, they
find that all their hopes are belied. This is the
position of the youth of our country. We find
that our boys go to schools and colleges and
come out of them but later on do not find any
employment. Even when they study in the
schools and colleges, they feel their future is
bleak and dull;
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they know very well that after coming out of
the schools and colleges they will not be able
to find any employment. So, frustration sets in
them even when they are in the schools and
colleges. They suffer from demoralisation and
frustration. As a result, the standard of
education is going down day by day. Unless
there is a future for the youths of our country,
they feel why should they read? So the fall in
the standards of education is also influenced
by the problem of unemployment in our
country. So this problem of unemployment
shouia ue looked into from all these aspects. It
has become a social problem in the present-
day India. That is why the Bill seeks to remedy
this disease and I support this Bill.

Secondly, for creating employment
opportunities, our country should go in for
both heavy and small scale industrialisation.
Certain industrialisation is there. But what we
find is that most parts of the country still
remain basically agrarian. In some parts of the
country there is industrialisation. If there is
industrialisation in most parts of the country,
most of the youth can be accommodated and
employed there. I feel without creating
industrialisation in a big way, without creating
industries evenly throughout the country, in
all the States equally, the youth cannot be
accommodated properly in various States.
Now, what is happeing because of the dearth
of employment opportunities? In some places
we find the obnoxious theory of sons of the
soil coming up. This theory means one young
man from one State cannot get employment in
another State. This theory is being spread to
this extent that one young man of one district
cannot get employment in another district of
the same Stare. The man of one district cannot
go and register himself in the employment
exchange of another district. Because of this
there has started a division among the youth,
there has started a division in the working
class. This
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pernicious theory of sons of the soil is the
result of the tremendous unemployment in our
country,

For fast industrialisation of the country
basic land reform; are necessary. What is the
main ailment of our country's
industrialisation? We find that our industries
are suffering from underutilisation of their
capacity. The industries are not in a position
to utilise their capacity. If they produce more
they won't find a market. It means the
capacity to purchase of the rural people of our
country is low, is very low. If the cloth mills
produce more cloth, if more consumer goods
are produced, the people of our country are
not in a position—the bulk of the people— to
buy the cloth Or the consumer goods. As a
result our industries are suffering from
underutilisation. So, these are some of the
problems for the industrialisation of the
country. These things have to be laoked into
by the Government if w.e really want to solve
the problem of unemployment.

And then, even if industrialisation is
advanced rapidly, it will take some time to
accommodate and absorb all the unemployed
youth in some gainful employment. So, for
the time being and temporarily, the scheme of
sunemployment relief should be introduced in
every State. Every State should take up the
unemployment relief scheme. In some States
this scheme is in operation. In West Bengal
after the coming into power of the Left-Front
Government, they have introduced the
unemployment relief scheme and we find that
in Bengal the scheme is very much welcomed
and hailed. Some may say it is non-
productive, unproductive, way of spending
money. Yesterday the Finance Minister
ridiculed the scheme of unemployment relief.
He said that it was a populist method of
satisfying .tile people. No, it is not a populist
method. In the Western countries thig sort of
relief is there. In Socialist countries
employment is guaranteed in the Constitution.
In Great
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Britain unemployment relief scheme is there.

In Great Britain you cannot say that they
are following any populist method. Leave
aside the socialist countries, even in capitalist
countries some sort of employment guarantee
is there. In West Bengal the scheme of
unemployment relief is working well. If this is
followed in other States and unemployment
relief is given to the youths, they can be
employed in some productive work. For
instance, their services can be utilised in the
adult literacy campaign or in some other
social services so that they will not have the
feeling that they are getting some doles from
the Government. They will feel that they are
doing something good for the society. In this
way unemployment relief scheme can be put
into practice everywhere.

Therefore, 1 feel this is a very important
and useful amendment to our Constitution and
I support the Bill.

THE VICE-CHAIRMAN  [DR.
(SHRIMATI) NAJMA HEPTULLA): Shri
Suraj Prasad. You have only five minutes
because at 4.30 we are taking up the Calling
Attention.

Al gewt g (fagre) @ e
sl ..

FauALA [T (wWAdEl) Ao
gaqese] : waar fas o o
frd ww Fa F faa a9ifs 4 30
9 FIfAT REWA AT FT G F

ofl ¥ WWE ¢ WEEAT, S0 W
AT St A s 9w fear 2 Afaaa
¥ Mg 1, F IOET q94T FA 2
AT 94T FG 20 qZ T T
g fe arm # dfpavr &1 gemEer
¥ AT 91§ Far 7% F A% Afaae
T weEd qAdW Z@r Jfga afer oz
ATE T WAAA AL Afrana qoAd
Z | qrA & AfagE w1 W 9EEEr
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CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE
Serious situation arising’ out the prolonged
strike in textile mil's in Bombay,
resulting’ in loss ot production and
hardship to workers.

SHRI JAGDISH PRASAD MATHUR (Uttar
Pradesh):  Sir, I beg to call



